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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CS(COMM) 1361/2025

WARNER BROS. ENTERTAINMENT INC & ORS......Plaintiffs
Through: Mr. Siddharth Chopra, Mr. Raghav

Goyal, Ms. Mehr. Sidhu, Mr. A. Moin
& Mr. Aditya Singh Thakur,
Advocates.

Versus
ANIMESUGEZ.TO & ORS. .....Defendants

Through: Mr. Yash Raj & Ms. Geetanjali
Vishwanathan, Advocates for D-48 &
56.

CORAM:
HON'BLE MR. JUSTICE TEJAS KARIA

O R D E R
% 18.12.2025

I.A. No. 31780/2025 (Exemption)

1. Exemption is allowed, subject to all just exceptions.

2. The Application stands disposed of.

I.A. No. 31781/2025 (U/S 80 CPC)

3. The present Application has been filed under Section 80 of the Code of

Civil Procedure, 1908 (“CPC”) seeking exemption from issuing Notice to

Defendant No. 80, Department of Telecommunications (“DoT”), and

Defendant No. 81, Ministry of Electronics and Information Technology

(“MeITY”).

4. In view of the urgent relief and the nature of relief sought against

Defendant Nos. 80 and 81, the Plaintiffs are exempted from effecting two

months’ prior notice under Section 80 of the CPC upon Defendant Nos. 80

and 81.

5. The Application stands disposed of.
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I.A. No. 31783/2025 (Extension of time to file Court Fees)

6. The present Application has been filed by the Plaintiffs under Section

149 read with Section 151 of the CPC, seeking exemption from payment of

Court Fees at the time of the filing of the Suit.

7. Considering the submissions made in the present Application, time of

two weeks is granted to deposit the Court Fees.

8. The Application stands disposed of.

CS(COMM) 1361/2025

9. Let the Plaint be registered as a Suit.

10. Issue Summons. The learned Counsel for Defendant Nos. 48 and 56

accepts Summons. Let the Summons be served to the remaining Defendants

through all permissible modes upon filing of the Process Fee.

11. The Summons shall state that the Written Statement(s) shall be filed by

the Defendants within 30 days from the date of the receipt of Summons. Along

with the Written Statement(s), the Defendants shall also file Affidavit(s) of

Admission / Denial of the documents of the Plaintiff(s), without which the

Written Statement(s) shall not be taken on record.

12. Liberty is granted to the Plaintiffs to file Replication(s), if any, within

30 days from the receipt of the Written Statement(s). Along with the

Replication(s) filed by the Plaintiffs, Affidavit(s) of Admission / Denial of the

documents of Defendants be filed by the Plaintiffs, without which the

Replication(s) shall not be taken on record.

13. In case any Party is placing reliance on a document, which is not in

their power and possession, its details and source shall be mentioned in the

list of reliance, which shall also be filed with the pleadings.

14. If any of the Parties wish to seek inspection of any documents, the same
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shall be sought and given within the prescribed timelines.

15. The learned Counsel for Defendant No. 56 submits that the Domain

Name Registrar impleaded as Defendant No. 70, is not a separate entity and

is part of the Defendant No. 56 and has submitted that Defendant No. 70 be

deleted from the array of parties and the directions required to be passed

against Defendant No. 70 will be complied by Defendant No. 56 and therefore

Defendant No. 56 may be deleted from the Array of the Parties. The learned

Counsel for the Plaintiffs does not object to this request as long as the

directions passed by this Court are complied with.

16. Accordingly, Defendant No. 70 is deleted from the Array of the Parties.

The learned Counsel for the Plaintiff shall file the Amended Memo of Parties

within a period of two weeks.

17. List before the learned Joint Registrar on 18.02.2026 for completion of

service and pleadings.

I.A. No. 31782/2025 (O-XI R-1(4) of the Code of Civil Procedure, 1908)

18. The present Application has been filed on behalf of the Plaintiffs under

Order XI Rule 1(4) of the CPC as applicable to Commercial Suits under the

CC Act seeking leave to place on record additional documents.

19. The Plaintiffs are permitted to file additional documents in accordance

with the provisions of the CC Act and the Delhi High Court (Original Side)

Rules, 2018.

20. Accordingly, the Application stands disposed of.

I.A. No. 31779/2025 (U/O XXXIX Rule 1 & 2 of CPC)

21. Issue Notice. The learned Counsel for Defendant Nos. 48 and 56

accepts Notice. Let the Notice be served to the remaining Defendants through

all permissible modes upon filing of the Process Fees.
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22. The present Suit has been filed seeking relief of permanent injunction,

restraining Defendant Nos. 1 to 47 from infringing the exclusive rights in the

Plaintiffs’ original content / work by making their original content /work

available for downloading, streaming, uploading and reproducing, along with

other ancillary reliefs.

23. The learned Counsel for the Plaintiffs made the following submissions:

23.1. The Plaintiffs are members of Motion Picture Association, Inc.

and / or the Alliance for Creativity and Entertainment. The

Plaintiffs are amongst the leading global entertainment

companies engaged in the business of creation, production and

distribution of motion pictures / cinematographic films

(“Plaintiffs’ Copyrighted Works”). The Plaintiffs’

Copyrighted Works are covered under ‘work’ as defined under

Section 2(y) of the Copyright Act, 1957 (“Act”).

23.2. The Plaintiffs have all the rights under Section 14(d) of the Act

in such cinematograph films / shows. The Plaintiffs are the author

and / or first owner and / or owners and /or exclusive distributors

of the Plaintiffs’ Copyrighted Works in India. The illustrative list

of Plaintiffs’ Copyrighted Works that are the subject matter of

the present Suit and are entitled to protection under the Act are

set out as below:

Studio Title Year

Warner Friends 1994-2004

Warner Suicide Squad 2016

Warner Mob Psycho 100 – Season 1 2016

Warner The Conjuring 2 2016
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Warner Wonder Woman 2017

Warner A Star Is Born 2018

Warner Aquaman 2018

Warner Batman 2022

Warner Joker: Folie à Deux 2024

Netflix Stranger Things – Season 1 2016

Netflix Stranger Things – Season 2 2017

Netflix Ibiza 2018

Netflix Stranger Things – Season 3 2019

Netflix Triple Frontier 2019

Netflix Ghost Stories 2020

Netflix Stranger Things – Season 4 2022

Netflix Squid Game – Season-1 2021

Netflix Romantic Killer – Season 1 2022

Netflix Lookism – Season 1 2022

Disney Finding Dory 2016

Disney The Jungle Book 2016

Disney Mulan 2020

Disney Encanto 2021

Disney Mufasa: The Lion King 2024

Disney Moana 2 2024

Apple Palm Royale – Season 1 2024

Apple Silo – Season 1 2023

Apple Silo – Season 2 2024

Apple Harriet The Spy – Season 2 2023

Apple Emancipation 2022

Apple Black Bird – Season 1 2022
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Crunchyroll The Angel Next Door Spoils Me
Rotten

2023

23.3. The Plaintiffs’ Copyrighted Works are released or published in

India, they are entitled to protection under Sections 13(1), 13(2),

and 13(5) of the Act. Even in cases where the Plaintiffs’

Copyrighted Works are not first published in India, they are still

protected under Section 40 of the Act, which extends copyright

protection to foreign works. The Plaintiffs have exclusive rights

to communicate the Plaintiffs’ Copyrighted Works to the public.

23.4. The Plaintiffs have filed the present Suit against Defendant Nos.

1 to 47 (“Infringing Website”) which substantially indulge in

online piracy by making available for download and otherwise

providing access to infringing and illegal content.

23.5. The Infringing Websites are primarily and substantially engaged

in, inter alia, communicating to the public, hosting, uploading,

streaming, reproducing, downloading, broadcasting, distributing

and / or making available to the public, the Plaintiffs’

Copyrighted Works, without authorization, and / or facilitating

the same. The Infringing Websites are making available, illegally

and unauthorizedly, the Plaintiffs’ Copyrighted Works.

23.6. The Plaintiffs issued take-down notices to the Infringing

Websites dated 05.12.2025. Despite receiving the take-down

notices, Defendant Nos. 1 to 47 continue to infringe the rights in

the Plaintiffs’ Copyrighted Works. The Infringing Websites are

liable for infringement under Sections 51(a)(ii), 51(b), and

Section 51(a)(i) of the Act, for making a copy of the Plaintiffs’
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Copyrighted Works including the storing of it in any medium,

electronic or other means and communicating the Plaintiffs’

Copyrighted Works to the public. Further, the hosting, streaming,

reproducing, distributing, making available to the public, and / or

communicating to the public of the Plaintiffs’ Copyrighted

Works, or facilitating the same, without authorization of the

Plaintiffs amounts to violation of the Copyright of the Plaintiffs

in the Plaintiffs’ Copyrighted Works, protected under the Act.

23.7. Defendant Nos. 48 to 70 are the Domain Name Registrars

(“DNRs”) which are being arrayed for the limited purpose of

locking and suspending the Infringing Websites. Defendant Nos.

71 to 79 are the Internet Service Providers (“ISPs”) which are

being arrayed for the limited purpose of restricting or blocking

access to the Infringing Websites in India. Defendant Nos. 80 and

81 the DoT and MeITY respectively, which are Government

departments and are being arrayed for the limited purpose to

issue notification calling upon ISPs to block access to the

Infringing Websites identified in the present Suit as also such

other websites which are subsequently discovered to be

infringing the rights of the Plaintiffs. Defendant No. 82, Toho Co.

Ltd., is the Copyright owner of the work, for which Plaintiff No.

5 is the exclusive distributor, in India. Defendant No. 82 has been

arrayed in the Suit in compliance with Section 61 of the Act.

24. Having considered the submissions advanced by the learned Counsel

for the Plaintiff’s, the pleadings and the documents on record it is clear that

the Plaintiffs are the owners of the Plaintiffs’ Copyrighted Works. Having
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perused the screenshots of the Infringing Websites, it is revealed that the

Infringing Websites are, on real-time basis, offering for viewing and

downloading the Plaintiffs’ Copyrighted Works, without their consent or a

valid license, resulting in financial losses to the Plaintiffs.

25. The Plaintiffs have made out a prima facie case for grant of an ex-parte

ad-interim injunction. Balance of convenience is in favour of the Plaintiffs

and against the Infringing Websites. Irreparable injury would be caused to the

Plaintiffs if an ex-parte ad- interim injunction is not granted. The need for

immediate relief is particularly pressing in this case as the Infringing Websites

are making available the Plaintiffs’ Copyrighted Works, which could lead to

significant financial losses for the Plaintiffs. Therefore, swift action to prevent

the alleged infringements is crucial in the present case.

26. Accordingly, till the next date of hearing, it is directed as under:

I. Defendant Nos. 1 to 47, its owners, partners, proprietors, officers,

servants, employees, and all others in capacity of principal or

agent acting for and on their behalf, or anyone claiming through,

by or under it, are restrained from, in any manner hosting,

streaming, reproducing, distributing, making available to the

public and / or communicating to the public, or facilitating the

same, on their websites, through the internet in any manner

whatsoever, the Plaintiffs’ Copyrighted Works, i.e.,

cinematographic work /content / programme / show in relation to

which Plaintiffs have copyright or exclusive distribution rights /

and or any other right, as enlisted in SCHEDULE-A annexed with

this Order.

II. Defendant Nos. 48 to 69, i.e., the ONRs as enlisted in
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SCHEDULE-B annexed with this Order, shall lock and suspend

Defendant Nos. 1 to 47 websites within 72 hours of being

communicated with a copy of this Order and shall file all the Basic

Subscriber Information, including the name, address, contact

information, email addresses, bank details, IP logs, and any other

relevant information available of the owners / operators of

Defendant Nos. 1 to 47 in a sealed cover / password protected

document within four weeks of being communicated with a copy

of this Order.

III. Defendant Nos. 71 to 79, i.e., the ISPs, shall to block access to the

Defendant Nos. 1 to 47 websites identified by the Plaintiffs

annexed as SCHEDULE-A with this Order within 72 hours of

being communicated with a copy of this Order.

27. To keep up with the hydra-headed nature of the infringement actions of

such infringing domains / websites, this Court finds it fit to grant a ‘Dynamic+

injunction’ to protect the Plaintiffs’ Copyrighted Works as soon as they are

created, to ensure that no irreparable loss is caused to the owners of

Copyrighted Works, as there is an imminent possibility of the Plaintiffs’

Copyrighted Works being uploaded on Infringing Websites or their newer

versions immediately thereafter. The Plaintiffs are permitted to implead any

mirror / redirect / alphanumeric variations of the websites identified in the

Suit as Defendants Nos. 1 to 47, including those websites which are associated

with them, either based on the name, branding, identity or even source of

content, by filing an application for impleadment under Order I Rule 10 of the

CPC and extend the present Order against them, in the event such websites

merely provide new means of accessing the same primary Infringing Websites
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that have been injuncted.

28. If any website, which is not primarily an infringing website, is blocked

pursuant to the present Order, they shall be permitted to approach the Court

by filing an Affidavit that it does not intend to engage in any unauthorized or

illegal dissemination of the Plaintiffs’ Copyrighted Works. In such a situation,

the Court would consider modifying the injunction as the facts and

circumstances so warrant.

29. Let the Reply to the present Application be filed within four weeks after

service of Notice. Rejoinder thereto, if any, be filed before the next date of

hearing.

30. The compliance of Order XXXIX Rule 3 of the CPC be done within

two weeks.

31. List before Court on 20.04.2026.

TEJAS KARIA, J
DECEMBER 18, 2025
‘gsr’
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SHCEDULE - A
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SCHEDULE-B

S. No.
Domain Name

Registrars
Domain Names

1. Defendant No.48-
Porkbun LLC

hdmoviehub.beer

2.

Defendant No. 49-
Tucows Domains Inc.

hdtoday-to.lol
hdtoday-tv.lol
movies4u.vip

desiremovies.party
desiremovies.ist
desiremovies.onl

desiremovies.faith
desiremovies.review

animeacademy.in
uhdmovies.stream

toono.in
watchanimeworld.in

fmovies-co.net
animesalt.com
flixmomo.org
flixbaba.net

boredflix.com
wmovies.one
cuevana3.vip

3.

Defendant NO. 50-
NameSilo, LLC

animeworld-india.me
moviemaze.cc

streamingunity.co
pelisflix1.ink
pelisflix1.fun
pelisflix1.lol
pelisflix1.fit
pelisflix1.icu
pelisflix1.xyz
pelisflix1.site

pelisflix1.work
pelisflix1.com
pelisflix20.hair
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pelisflix20.casa
pelisflix20.press
pelisflix20.help
pelisflix20.onl

pelisflix20.mom
pelisflix20.buzz
pelisflix20.pics
pelisflix20.autos

pelisflix20.lol
pelisflix20.xyz
pelisflix20.icu
pelisflix20.rest
pelisflix20.one
pelisflix20.wiki
pelisflix20.bid
pelisflix20.ceo
pelisflix20.co
pelisflix20.fun
pelisflix20.top
pelisflix20.cam
pelisflix20.club
pelisflixhd.icu
pelisflix3.org

www.cuevana2espanol.net
cuevana2espanol.net

4.

Defendant No. 51-
Government of

Kingdom of Tonga

yflix.to
anigo.to

watchflix.to
24drama.to

s.to
bs.to

5.

Defendant No.52
OVH, SAS

streamingcommunity.garden
streamingcommunityz.me
streamingcommunityz.si

streamingcommunityz.casa
streamingcommunityz.bz

streamingunity.bid
streamingunity.blog
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6.
Defendant No. 53

Spaceship, Inc.

animesugez.to
animesalt.cc

hdmoviehub.co
lordsanime.in

7.
Defendant No. 54

Immaterialism Limited

fmovies.gd
fmovies-tv.tv
bingeflix.tv

8.
Defendant No. 55

R01-RU

veloratv.ru
hydrahd.ru
1shows.ru
1flex.ru

9. Defendant No. 56
Hosting Concepts B.V.

d/b/a Registrar.eu

animesuge.bz
dorawatch.net
pelisflix.cat

10.
Defendant No. 57

Dynadot LLC

movies4u.sx
galacticow.com

cuevana.uno
11.

Defendant No.58
Namecheap, Inc.

netmirror.art
mmodlist.com
nekohd.com

dramadrip.com
movies4f.com

1337x-official.com
yarrlist.com

ogomovies.gg
moviesnation.study
streamingunity.to

www1.playdede.ws
playdede.ws

pelisflix20.me
pelisflix20.com

pelisflix2.ac
pelisflix2.ws
cuevana.biz

w5nv.cuevana.biz
play.cuevana3cc.me

cuevana3cc.me
cuevana3cc.co
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12. Defendant No. 59
Ascio Technologies Inc.

ww4.seeflix.to
seeflix.to

13. Defendant No. 60
Hostinger Operations,

UAB

anitown4u.com
moonflix.in

14. Defendant No. 61
NETIM

hdtoday.gg
desiremovies.cologne

15.
Defendant No. 62

Key Systems GmbH

animesugetv.se
pelisflix20.at

16. Defendant No. 63
Gandi SAS

prmovies-to.lol
hdhub4u-to.lol

17. Defendant No. 64
Internet Domain Service

BS Corp.
cinemadeck.com

18. Defendant No. 65
ua.drs

9anime.org.ua

19. Defendant No. 66
GoDaddy.com, LLC

moviehd.us

20. Defendant No. 67
Dreamscape Networks
International Pte Ltd

moviepire.net

21. Defendant No. 68
WHG Hosting services

Ltd
anikoto.tv

22. Defendant No. 69
Webglobe d.o.o.

cuevana3.rs
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